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New Delﬁi, this the &th day of July,i999
SHON’BLE MR.JUSTICE V.RQJQGOPALA REDDY,VICE CHAIRMAN(J)
I HON’BLE SHRI N.SAHU,MEMBER(Q)
Shri Jagdish Kumar
S/0 Shri vijay Singh,
R/d v¥illage SamaLkhaq ,
New Delhi. ~ ' . ~APPLICANT
(Fy Advocate: Ms.Jasvinder Kdurj
Yersus
1"Monopblies & Reétricted Trade Practices
Commission, ) : :
MRTR House,Shahjahan Road,
New Delhi .
2. The Becretary, L
Ministry of Law,Justice & Compary At fairs,
Mew Delhi. ~RESPONDENTS
i 4
< | - : _ QR D E R(ORAL)
By Reddy.J.- -, ‘
Heard Me.Jasvinder Kaur., learned counsel for
the applicant.
/
& In this case, it is the'apprehension of  the
applicant that he  may be transferréd from the presant:
department to his parent department on the ground that
' i?- Mis conduct was.not satisfactoryu He therefore filed the

,O"Q" for a direction to withdraw the impugned ordar of
proposad traﬁsfer and further direction not Lo transfer
him. We are afraid that thisg 0.4. is premature and io,
ﬁherefore, not mgintainable; No order has een  served
ubon,the applicént either for tran&fer or for revaersion.,
The order impugned at annexure A~1 was oﬁly ﬁddressed to
the Directoﬁi General and not to the apmlicant-. It iz

open to the applicant to question, if he is adgrieved,
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an order was passed and communicated to
reversion.

saidlto have any
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him, either

that = time, the

cause of action.

is d at the admission stage.
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